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BENCH, NEW DELHI

Original Application No. 34 of 2026
In the matter of-
Ambrish Nath

Vs.

Vaish Nursing Home & ors.
Respondent(s)

RESPONSE AFFIDAVIT ON BEHALF OF MEMBER SECRETARY,
UTTARAKHAND POLLUTION CONTROL BOARD
(RESPONDENT NO.3)

AFFIDAVIT of Dr. Parag Madhukar Dhakate,
aged about 51 years S/o MB Dhakate Presently
posted as Member Secretary, Uttarakhand
Pollution Control Board, Uttarakhand.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on oath

as under: -

I. That the deponent is presently posted as the Member Secretary,
Uttarakhand Pollution Control Board and as such is fully conversant with
the facts of the case and is competent to sign and swear the instant affidavit.

2. That the above-mentioned matter was listed for hearing on 27.05.2026

wherein the Hon’ble National Green Tribunal was pleased to issue the
following directions: - m{p m

“ ‘1}/
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3. Issue notice to the respondents for filing their response/reply by way of
affidavit before the Tribunal at least one week before the next date of
hearing through e-filing. If any respondent directly files the reply without
routing it through his advocate then the said respondent will remain
virtually present to assist the Tribunal.

3. Thereafter the matter was again listed on 23.04.2026 wherein the Hon’ble
National Green Tribunal was pleased to issue the following directions: -

3. 1t will be open to other respondents also to file their replies within four
weeks.

4. That it is most respectfully submitted that earlier, the Board vide Show
Cause Notice dated 18.12.2025 issued to M/s Vaish Nursing Home called
upon the unit to explain as to why Environmental Compensation at the rate
of Rs. 5,625/- per day should not be imposed (from the date of inspection
i.e. 03.09.2025 till compliance). In this connection, a copy of the Show
Cause Notice dated 18.12.2025 is hereby being marked and filed as
Annexure no.l1 to this affidavit.

5. That the Regional Officer, UKPCB, Dehradun, vide letter dated
19.05.2026, informed the Member Secretary, UKPCB that an inspection of

Vaish Nursing Home (hereinafter referred to as “the said unit”) was
conducted on 20.04.2026 in the presence of its representative, Mr. Ashish
Nautiyal. During the inspection, it was observed that the said unit had
complied with all the points raised in the show-cause notice. The

-.compliance status as recorded during the inspection is furnished below:

OTA

X Je\The nursing home had authorization/consent from the Board for 45

ds until March 31, 2024. The nursing home had applied online to

Reg.No.-0%/5 1/02 Board for an additional 25 beds, making a total of 70 beds. The

Dehra Dun.
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Board has denied authorization/consent due to non-compliance with
biomedical waste regulations. Currently, the nursing home is
operating without authorization/consent.

b. During the inspection, the ETP cum STP was found to be in
operation. The nursing home maintains a proper register/record. A
sample of the treated effluent was collected and submitted to the
Board's central laboratory for analysis. The analysis report was
found to be in compliance with standards.

c. The analysis report of the purified effluent sample of Nursing Home
EIP cum STP was found to be as per the standards.

d. The nursing home is systematically sorting, segregating, collecting,
and disposing of biomedical waste within its premises as per
schedule. A log book, register/record is maintained for waste
management.

e. Log book register/records for management of biomedical waste are
being maintained bj the Nursing Home.

Further, vide the same letter, the Regional Officer recommended the
imposition of Environmental Compensation upon the said unit and
the revocation of the Show Cause Notice. In this connection, a cbpy
of the letter dated 19.05.2026 along with inspection report is hereby

being marked and filed as Annexure no.2 to this affidavit.

0. That the Board, vide letter dated 11.06.2026, imposed Environmental
Compensation upon the said unit amounting to Rs. 13,50,000/-. It is further
submitted after the judgment dated 04.08.2025 of the Hon’ble Supreme
Court in “Delhi Pollution Control Committee vs Lodhi Property Co.

/—.._:\Ltd.” the State Pollution Control Boards are bound by the ratio of the

A RN . .
ent as such the Central Pollution Control Board was directed to
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 35. To ensure that the Boards impose restitutionary and the compensatory
environmental damages in a fair transparent, non arbitrary manner, with
procedural certainty, necessary subordinate legislation in the form of rules
and regulations must be notified. This shall include methods by which
environmental damage is determined, and the consequent quantum of
damages is assessed. They may also incorporate certain basic principles
of natural justice for fairness in action. At present environmental damages
are being levied by the Boards on the basis of certain guidelines issued by
the Central Pollution Control Board in its document “General framework
for imposing environmental damage compensation” issue in December,
2022. It is important that these guidelines are reviewed thoroughly and
issued in the form of Rules and Regulations. This will enable declaration

of a law that applies and ensures its recognition and easy implementation.

36. These Rules must also create enabling framework for citizens to file
complaints about environmental damage. Public participation in
environmental protection has assumed great importance with climate
change threatening to drastically disrupt our way of living. Boards, being
the first line of defence against polluting activities, must provide easy
accessibility and encourage public participation in their function and

decision making.

37. While we have reversed the decision of the High Court on the principle
of law and hold that the environmental regulators, the Pollution Control

Boards, can impose and collect as restitutionary and compensatory
“'--.._

:\,.‘."__3 },dgmages fixed sums of monies or require furnishing bank guarantees as an
4 ""\')/
/7 : rix;rante measure towards potential environmental damage in exercise of
ff emild ghata
i i" m.J Advr t\;’ rs under Section 334 and 314 of the Water and Air Acts, we issue the

\ A\ Reg.NO- 09 f(J:/‘ '
\ N\ Perra ¥0 jb afzvmg consequential directions...
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However, in the absence of any guidelines of CPCB, the Uttarakhand
Pollution Control Board has imposed the environmental compensation
as per the formula adopted by them in 23" board meeting. In this
connection, a copy of the Environmental Compensation imposed along
with the calculation of EC sheet is hereby being marked and filed as

Annexure no.3 to this affidavit.

7. That the deponent is a responsible Government servant having the highest
regard for the Hon’ble Tribunal and orders passed by them. The deponent
has always made his sincerest efforts to carry out the orders passed by this
Hon’ble Tribunal in its letter and spirit and shall continue to do so in the

future.
/‘:Pﬂmm%
Deponent

Verification: -

Verified at Dehradun on the .0}.. day of .....4:} ~... 2026, that the contents
of the response affidavit are true and correct to the best of my knowledge and
belief'based on the official record and nothing is false, and no material has been

concealed therein.
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66 Annexure-1

' wie— 7,8 ¢ HEAD OFFICE
- S ."./’ I_I FE Uttarakhand Pollution Control Board
= ‘!’. ;-" ‘/ Litesivie FOE “Gaura Devi Paryavaran Bhawan™
‘urcpc'a’ . o 46B, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpeb@yahoo.com, Phone No.-0135-2607092

UKPCB/HO/C&M-319/G-205/2025/ ‘ s Date -} 2202

SPEED POST
To,
M/s Vaish Nursing Home,
Sewak Ashram Road,
Distt- Dehradun.

WHEREAS. the Government of India has promulgated the Bio-Medical Waste Management Rule
2016 (BMW Rules 2016). under the Environment (Protection) Act 1986: and it is mandatory
requirement of every Health Care Facilities (HCFs) to comply with the provisions of the said Rules. and

WHEREAS, M/s Primus Multispecialty Hospital located at A-1, Shiviok Colony, Raipur Road.
Distt- Dehradun (herein after referred as “Health Care Facility “HCF") is a health care facility: and

WHEREAS, Rules-4 of the Bio-medical Waste Management Rules, 2016 defines duties of Occupier.
amongst others: it shall be duty of every occupier to:

(a) Take all necessary steps to ensure that bio-medical waste is handled without any adverse effect to
human health and the environment and in accordance with these rules;

(b) Make a provision within the premises for a safe, ventilated and secured location for storage of
segregated biomedical waste in coloured bags or containers in the manner as specified in Schedule-
| of BMW Rules. 2016. to ensure that there shall be no secondary handling. pilferage of recyclables
or inadvertent scattering or spillage by animals and the bio-medical waste from such place or
premises shall be directly transported in the manner as prescribed in these rules to the common bio-
medical waste treatment facility or for the appropriate treatment and disposal. as the case may be.
in the manner as prescribed in Schedule-1:

(¢) Pre-treat the laboratory waste, microbiological waste. blood samples and blood bags through
disinfection or sterilisation on-site in the manner as prescribed by the World Health Organisation
(WHO) or National AlDs Control Organisation (NACO) guidelines and then sent to the commaon
bio-medical waste treatment facility for final disposal:

(d) Phase out use of chlorinated plastic bags, gloves and blood bags within two vears from the date of
notification of these rules:

(e) Dispose of solid waste other than bio-medical waste in accordance with the provisions of respective
waste management rules made under the relevant laws and amended from time to time:

(f) Not to give treated bio-medical waste with municipal solid waste:

(g) Provide training to all its health care workers and others, involved in handling of bio medical waste
at the time of induction and thereafter at least once every year and the details of training
programmes conducted, number of personnel trained and number of personnel not undergone any
training shall be provided in the Annual Report;

(h) Immunise all its health care workers and others, involved in handling of bio-medical waste tor
protection against diseases including Hepatitis B and Tetanus that are likely to be transmitted by
handling of bio-medical waste. in the manner as prescribed in the National Immunisation Policy or
the guidelines of the Ministry of Health and Family Welfare issued from time 1o time:

(i) Establish a Bar- Code System for bags or containers containing bio-medical waste to be sent out o
the premises or place for any purpose within one year from the date of the notification of these
rules:

(j) Ensure segregation of liquid chemical waste at source and ensure pre-treatment or neutralisation
prior to mixing with other effluent generated from health care facilities:

(k) Ensure treatment and disposal of liquid waste in accordance with the Water Prevention and € ontrol
of Pollution) Act. 1974 ( 6 of 1974):

() Ensure occupational satety of all its health care workers and others involved in handling ot bio-
medical waste by providing appropriate and adequate personal protective equipments:
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(m) Maintain and update on day-to-day basis the bio-medical waste management register and display
the monthly record on its website according to the bio-medical waste generated in terms ol
category and colour coding as specified in Schedule-l; L

(n) Report major accidents including accidents caused by fire hazards. blasts during handling of bio-
medical waste and the remedial action taken and the records relevant thereto. (including nil report)
in Form | to the prescribed authority and also along with the annual report: .

(0) Make available the annual report on its web-site and all the health care facilities shall make own
website within two years from the date of notification of these rules

(p) Inform the prescribed authority immediately in case the operator of a facility does not collect the
bio-medical waste within the intended time or as per the agreed time;

WHEREAS, according 1o Rule-7 of the BMW Rules, 2016. the Bio-medical waste shall be treated and
disposed of in accordance with schedule-I and in compliance with the standards provided in schedule-11
by the Health Care Facilities and Common Bio-medical Waste Treatment Facility: and

WHEREAS, Rule-8. of the BMW Rules, 2016 describes segregation. packaging. transportation and
storage of Bio-medical waste: and stipulated that no bio-medical waste shall be mixed with other wasie:
and

WHEREAS, according to the Rule-10 of the BMW Rules, 2016. every occupier. or operator handling
Bio Medical Waste. irrespective of the quantity shall make an application in Form-I1 to the prescribed
authority i.e. State Pollution Control Board for grant of authorization: and

WHEREAS, according to the Rule-13 of the BMW Rules, 2016- “Every occupier or operator ol
Common Bio-Medical Waste Treatment Facility shall submit an Annual Report to the prescribed
authority in Form-1V. on or before the 30" June of every year; and

WHEREAS, according to the Rule-18 of the BMW Rules, 2016, the occupier or an operator of the
Common Bio Medical Waste Treatment Facility shall be liable for all the damages caused 10 the
environment or the public due to improper handling of Bio-medical waste: and

WHEREAS, the Hon’ble National Green Tribunal (NGT) in its order dated 19.07.2016 in the matter
of M.C. Mehta Vs. Union of India and Ors; Anil Kumar Singhal Vs. Union of India and Ors: and Sociel)
for Protection of Environment & Biodiversity & Anr Vs Union of India and Ors. directed that:

“We hereby direct the State Government (o impose an Environmental Compensation of Ry 30000 on
each hospital which is not having complete arrangement for disposal and regular dumping of Bio
medical Waste in accordance with law with the Bio Medical Waste Rules 2006

WHEREAS, according to the Section-5 of the Environment (Protection) Act, 1986:

“Notwithstanding anything contained in any other law but subject to the provisions of this Aci. 1he
Central Government may. in the exercise of its powers and performance of ils functions under this
Act. issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound 1o comply with such directions "
WHEREAS, the Ministry of Environment, Forests and Climate Change. Govt. of India has delegaied the
power vested in it under section-3 of the Environment Protection Act, 1986 1o the State Govt. of Uttai
Pradesh vide notification no. 1(38)/86-pl dated April 14, 1988; and

WHEREAS., the Government of Uttarakhand vide its G.O. dated 26.07.2016 authorized the Uttarakhand
Environment Protection and Pollution Control Board to impose and collect the Environmental
Compensation on each hospital which are not having complete arrangement for disposal of Bio-Medical
Waste: and

WHEREAS, in reference of the complaint received against the Hospital inspection M/s Primus
Multispecialty Hospital located at A-1, Shivlok Colony, Raipur Road, Distt- Dehradun was visited by
the official of the Regional Office. Dehradun of this Board on dated 03.09.2025 and reported that -

. AR 2W @ S e are o i sRre @1 ferer PR g T@ o T
-} aﬁha‘ﬁaﬁah:é@ft{éﬁusﬂ@%@q@ﬂ/%ﬂﬁtﬁﬂfﬁama.zwaﬁw%um
meamm/memmzsa@ﬁ
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As such it is evident from above observation that the health Care Facility (HCF) has violated the
provisions of the Biomedical Waste Management Rules, 2016 and the Environment (Protection)
Act, 1986 and Rules made thereunder.

NOW THEREFORE. in exercise of the power conferred under Section-5 of Environment (Protection)
Act, 1986 as amended with approval of the competent authority of the Board. M/s Vaish Nursing Home
located at Sewak Ashram Road, Distt- Dehradun is hereby directed 1o Show Cause within 30 days ol
time from issue of this direction. as to why environmental compensation of T5625/- per day (from date
of inspection date 03.09.2025 till compliance) in compliance of order of the Hon’ble NG T in the
matter of OA no. 710/2017 and subsequent decision and procedure prepared by CPCB, be not
imposed against the hospital and closure order be issued under the provisions of the Environment
(Protection) Act, 1986 as amended, and concerned authority(ies) be directed to discontinue the
power/water supply of the hospital?

In case of default in compliance with the above directions by the HCF. the { KPCB will be constrained to
initiate appropriate actions against the occupier(s) of the HCF without giving any further notice. in
accordance with provisions of the Environment (Protection) Act, 1986.

/q/ZHM
For and on behalf of UKPCB

Letter No. :UKPCB/HO/C&M-3219/G-205/2025/ Dated: as above

Copy to :-
| Regional Officer. Uttarakhand Pollution Control Board. Dehradun for information and necessary
compliance.
7 Account section
3 Guard File.

=

For and on behalf of UKPCB

aL
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) Uttarakhand Pollution Control Board
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Environment Compensation Factor for HCFs :
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SLNo. | Factor Value

1 HR - Health Risk Factor) Not Applied for Authorizati on (2) - 10
2 T- Type of Health Care Facility 1.0

3 S — Size of Health Care Facility 0.50

4 R — Envt. Compensation Factor 250

5 N- Number of days of violation From Inspection Date : 20.04.2026
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—_— CENTRAL IZAa)RATORY
TN UTTARAKHAND POLLUTION CONTROL BOARD
‘\!’} NABL Accredited

12

e 46 — B IT Park, Sahastradhara Road, Dehradun

Test Report
Test report no: . CL/04/26/1W/013
Code allotted: . UKPCB/CL/04/26/ROD/IW — 13
Name & address of industry: : M/s Vaish Nursing Home, 42 Sewak Ashram Road.
Dehradun.
Sampling point: : ETP cum STP Outlet.
Type of sample: : Grab

Sample collected by: Mr. Nitin Dimri (Monitoring Assistant)

Mr. Ganga Bhatt (Monitoring Assistant)

Quantity & Packing: : 210
(HDPE/LDPE/P/G/Any Other) HDPE
Date of sample collection: 1 20.04.2026
Date of sample receipt in the laboratory  :  20.04.2026
Start date of analysis: © 1 20.04.2026
End date of analysis 1 27.04.2026
'S.No. | Parameters Unit | Results Test Method
1. pH(@25°C) - 792 | APHA 24" Edition 4500 H' B:
2. Total Suspended Solids mg/l 870 | APHA 24® Edition 2540 C:
3. | Total Dissolved Solids mg/l | 14400 | APHA 24" Edition 2540 D:
4. | Biochemical Oxygen Demand | mg/l | 240 |1S3025(Part44). 2023,
5. Chemical Oxygen Demand | mgl T l-ti_lﬁ}ﬁ_j, 1S 3025 (Part 53) 2023,
SEEEERREIRELG of Test Report* ** 54 # 5%+
= N
,4}; m-#'fl’j = B S
(Dr. Ashish Mamgain) (Pradeep Chauhan) (Munendra Badoni)
Junior Research Fellow Lab Assistant Asst. Scientific Otficer
. \ -

J

(Dr. Ankur Kansal) '
Chief Environment Officer

Note:

The results in the Test Report relate only to the items tested.
TI'he Test Report pertains to the sample as reccived in lab,
Report shall not be reproduced without approval of laboratory,
Sample will be retained for only 10 days after issuing the report.
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PCB-3201/4/2026-21-DEPT-PCB 1729276272026
—— 17/ . HEAD OFFICE
% N I_I F E Uttarakhand Pollution Control Board
e A\ N : _\\/ “Gaura Devi Paryavaran Bhawan”
.y

LY

Lifestyle For
d Environment 46B, IT Park, Sahastradhara Road, Dehra Dun

1PCH E-mail : msuﬂch@xahoo.comi Phone No-0135-2607092
UKPCB/HO/C&M-319/G-205/2026/ Date: .

Speed Post
To,

M/s Vaish Nursing Home,
Sewak Ashram Road,
Dehradun.

WHEREAS, an inspection of M/s Vaish Nursing Home located at Sewak Ashram Road, Distt-
Dehradun was carried out by the officials of Regional Office, Dehradun of this Board in the presence of
Sh. Jagdish Kharkwal (Representative of the Hospital), on dated 23.08.2025 and 03.09.2025 and following
observations were made:

1. W 9 & M/s Vaish Nursing Home, Sewak Ashram Road, Dehradun Z@RT SifAd @ 3eas & R ¢
s @ A A TR B o & daew A ) T & ke ARtT B @ Rl o SR
3oyarg fFaRe @ar gam @ arr -

2. ﬁﬂm%ﬁmaﬁwﬁw#mhmﬁadﬁmmn&aﬁwmmaﬁammm
30 KLD &aT #1 ETP cum STP ¥MIfa Rear arar &, Ao & ke STP wareier & arar amyr 2 ufeFa
ST & AT THT Y FARSNOT ¥ A N Sehrg w@vener A S ST - g

3. AR @ A A X qF A 45 ¥ ¥ TSR / WERfY Rl 31.03.2024 FF 91T &, 3 RRTEET
mmﬁw#m#mﬁﬁnmawﬁ%gaﬁaaﬁmmhﬁﬁ:mmﬁm#m%l
aﬁhmmaﬁﬁﬁmmlmﬁmmﬁmaﬁﬂwzsﬁﬁ;mmmm
R amar g
aﬂws’m#lzstoa‘rouoassé?omovntaosﬁoﬂt—:mﬁatl
mtmmm#mmmmm,mmmm¢
wW#mﬁmﬁﬁammm#wﬁmWW|mam$ma§
IoreeT /R w1t rar I

WHEREAS, the unit was found non-compliant with the provisions of Bio-Medical Waste Management
Rules, 2016 and Environment (Protection) Act, 1986; and

WHEREAS, a show cause notice was issued to the unit vide letter UKPCB/HO/C&M-319/G-
205/2025/138 dated 18.12.2025 and the representation by the Nursing home has not been received till date;
and

WHEREAS, with reference to the show cause notice, the unit was inspected on 20.04.2026 by the officials
of the Regional Office, Dehradun of this Board in the presence of Shri Ashish Nautiyal (Representative)
and following observations were made: -

L m#mmmmmmmwﬁmm,mmmm
*maﬁ#mﬁmﬁaﬁmwmimamﬁm#ma@wm/m
F [@@E T 9T 24|

- 3 aﬁhg’maﬁa‘é#451%3%@'%;8’511‘%%31.03.2024asﬁmmaﬁﬂm:§ma’r§#
mtwamzsm*mgmmhagmﬁmmmm#m:ﬂa
ﬁrﬁmmﬁmwﬁwwmaﬁﬁmﬁw%tmﬁmﬁmm%lm
# Sy F R ¥ T e Rear o qaw
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3. P&frwr#:ahmmpcmnswmﬁqmmh AR @9 @R angs R / Rerd & wRaE

BT ST @ ¥ YRFT SHAE F AHAT T W AR ¥ A A FRIT siererer A SAT FEr 124w
¥ wdh fndwor smear AwR & IegeT 9 IR

4. mmmmm,m,mmm*mwammm;
forar S e 1w € 3R & gaue ¥ afr g% WoguREE & wawae R o wr g

AS SUCH, from the observations made during the inspection, it is found that the Hospital has complied
with the show cause notice; and

WHEREAS, the Environmental Compensation @5625/day is to be imposed, for which following
environmental factors are to be considered:

HR=45, T=1.0, S=0.50, R=250, N=240 days whereas, the Environmental Compensation is liable to be
imposed for the period commencing from the date of first inspection i.e. 23.08.2025 to 20.04.2026, totaling
to 240 days; and

WHEREAS, an amount of ¥13,50,000/- (Rupees Thirteen Lakh Fifty Thousand only) is calculated as
Environmental Compensation, in compliance with the order of the Hon’ble National Green Tribunal in
0.A. No. 593/2017 and the subsequent decision and procedure adopted by the State Board in its 23rd
Board Meeting, as amended from time to time.

NOW THEREFORE, in exercise of the powers conferred under Section 5 of Environment (Protection)
Act, 1986 and Bio-Medical Waste Management Rules, 2016, as amended, and with the approval of the
competent authority of the Board, you are hereby directed to deposit Environmental Compensation
amounting to X13,50,000/- (Rupees Thirteen Lakh Fifty Thousand only), within 30 days of receipt of
this notice.

The said amount shall be deposited within one month from the date of receipt of this order in favour of
Uttarakhand Pollution Contrel Board, as per the details given below:

Account No. 2726101009296,

IFSC — CNRB0003963

Canara Bank,

Gujrara Mansingh, Dehradun

In case of not depositing the said amount, it will be recovered through District Magistrate.

Digitally signed by
ANKUR KANSAL
Date: 11-06-2026
@i AR r&shsal)
Chief Environment Officer
Copy to: Following for information and necessary action.

1. Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind information,

lease.

p, II’)ire(:tor General of Medical, Health & Family Welfare, Uttarakhand, Directorate of Health
Services, Village Danda Lakhond, P.O. Gujrara, Sahastradhara Road, Near Rajiv Gandhi
Playground, Dehradun, Uttarakhand — 248013, India.

3{5/ Regional Officer, UKPCB, Regional Office, Dehradun.

4. Guard file.

Chief Environment Officer

(-
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Calculation of Environmental Compensation

M/s Vaish Nursing Home, Sewak Ashram Road, District Dehradun

This is with reference to the inspections of M/s Vaish Nursing Home, located at Sewak Ashram
Road. District Dehradun, conducted by the Regional Office, Dehradun of the Uttarakhand Pollution
Control Board on 23.08.2025 and 03.09.2025. During the inspections, the hospital was found non-
compliant with the provisions of the Bio-Medical Waste Management Rules, 2016 and the
Environment (Protection) Act, 1986.

Accordingly, a Show Cause Notice was issued to the hospital vide this office letter dated
18.12.2025. However, no representation/reply has been received from the hospital till date. Further,
the hospital was directed to deposit Environmental Compensation @ 5,625/- per day till
compliance of the directions issued by the Board.

Subsequently, a re-inspection was carried out by the Regional Office, Dehradun on 20.04.2026 with
respect to compliance of the Show Cause Notice, during which the hospital was found compliant.
Therefore, Environmental Compensation for the period of violation has been calculated as follows:

S. No. Factor Value
45 (30=No arrangement for disposal of BMW with
1 HR (Health Risk Factor) CBWTF + 10=Not applied for authorization +

5=no color-coded bins)

T (Type of Health Care Facility) 1.0 (Bedded Hospital)

S (Size of Health Care Facility) 0.5 (70 Beds)

R (Env. Compensation Factor) 250 (Fixed)

N (Number of days of Violation) | 240 days (23.08.2025 to 20.04.2026)

IR

EC=HRxTxSxRxN;
HR=45, T=1.0, S=0.5, R=250, N=240 days
EC=45x 1.0 x 0.5 x 250 x 240 = ¥13,50,000/-

Accordingly, an amount of ¥13,50,000/- (Rupees Thirteen Lakh Fifty Thousand only) is hereby
calculated as Environmental Compensation in compliance with the Order of the Hon’ble National
Green Tribunal in O.A. No. 593/2017 and the subsequent methodology/procedure adopted by the
State Board in its 23rd Board Meeting, as amended from time to time.

Date- 2FHs|2werf

)

e = g TR

Dr. R. K. Chaturvedi Dr. Ankur Kansal
(Scientific Officer (Chief Environment Officer (Chief Environment Officer
UKPCB, Dehradun) UKPCB, Dehradun) UKPCB, Dehradun)
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